5 Re. Inquiry Commission

MR. CHAIRMAN: One minute. Now,
whether I should allow one person from each
party or not...

SHRI ANANT PRASAD SHARMA: No,
Sir, we want your decision.

MR, CHAIRMAN; Therefore, let it be said
by the Leader of the Opposition. That is what
I am saying. Not by Mr. Kalp Nath Rai. You
have got your leader. Whatever you want...
(Interruptions)

SHRI ANANT PRASAD SHARMA: A
Member of the Congress Party said
something...

MR. CHAIRMAN: He spoke something
else not regarding the ruling.

THE LEADER OF THE OPPOSITION
(SHRI KAMLAPATI TRIPATHI) : Sir, we
are waiting to know your decision. You had
promised yesterday that you will give your
decision today in the morning. We are
waiting here for that. Why are you allowing
all these persons to go on speaking? Is there a
scheme or conspiracy to delay the whole
thing, to make th, House a laughing-stock?
What is all this?... (Interruptions)

MR. CHAIRMAN: One minute.

SHRI KAMLAPATI TRIPATHI: Why are
you permitting this? Why did you permit Mr.
Kulkarni to speak in the very beginning when
you had to give your decision as promised by
you? We are waiting for that. Why did you
allow Mr. Kulkarni?

MR. CHAIRMAN: With due respect to the
Leader of the Opposition, it is his party
people who have, a number of times, spoken
without permission. This is not the first time
that somebody started speaking here...
(Interruptions) What about Mr. Kalp Nath
Rai? Has he ever... (Interruptions) Please
resume your seat. With due respect again to
the Leader of th<-Opposition... (Interruptions)

SHRI PILOO MODY: The Chairman
is on his legs.  Sit down.
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MR. CHAIRMAN: Silence for a minute. All
these hon. Members on the front bench are
finding fault that somebody had stood up and
he had started speaking. Is it not something
which Mr. Kalp Nath Rai is doing everyday
and at every time without permission? Are you
allowing him to do that?

SHRI ANANT PRASAD SHARMA: No,
nobody should do it.

SHRI KAMLAPATI TRIPATHI: I tell you
with all humility in me that you allow all these
things. Why should all this be allowed?

MR. CHAIRMAN: Without permission? If
the Leader of the Opposition keeps quiet for
ten minutes, he will see how Mr. Kalp Nath
Rai raises without permission.

SHRI PRANAB MUKHERIJEE: Sir, please
give us your ruling first.

ANNOUNCEMENT BY CHAIRMAN
RE RESOLUTION ADOPTED BY
THE HOUSE ON THE 10TH
AUGUST, 1978 FOR APPOINT
MENT OF A COMMITTEE OR
ALTERNATIVELY TWO SEPA
RATE COMMISSIONS OF EN
QUIRY TO INQUIRE INTO ALLE
GATIONS OF CORRUPTION
MADE AGAINST MEMBERS OF
FAMILIES OF THE PRIME
MINISTER AND THE FORMER
HOME MINISTER.

MR. CHAIRMAN: I had stated that the
Motion adopted by the House on the 10th
August, 1978, was a recommendation addressed
to the Government to inter alia seek the
guidance and advice from a Committee to be
appointed by the Chairman. I had also stated
that the question of appointment of a
Committee by me would depend on the
indication as to which one of the two
alternatives mentioned in the Motion was
acceptable to the Government. The Prime
Minister had accordingly made a statement in
the House on the 24th August, 1978.
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[Mr. Chairman]

I have carefully gone through the statement
made by the Prime Minister as well as the
various views expressed by Members in the
House in the matter. It is evident from the
Prime Minister's statement that neither of the
two alternatives mentioned in the Motion has
been accepted by the Government. 'According
to my reading of the 10th August, 1978
Motion, constitution of the Committee by me
is dependent upon the Government showing
willingness to seek advice and guidance from
it, which the Government have declined. The
Motion also does not stipulate that the

Committee should be appointed by me even if

the Government decline to accept any of the
two alternatives mentioned therein. I am,
therefore, of the opinion that in the circum-
stances I am not called upon to appoint such a
Committee in terms of the said Motion.
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SHRI ARVIND GANESH KULKARNI

(Maharashtra): He will have to sit down.
(Interruptions)

SHRI MANUBHAI PATEL: You cannot
dictate to me. Let the Chairman take a
decision. He will decide, not you. . .
(Interruptions).

MR. CHAIRMAN: Hon. Member may
resume his seat for a minute or two. Let him
finish 'first. If you want to raise anything you
can do it after that. Let us proceed quietly and
calmly without any emotion.

SHRI MANUBHAI PATEL: I will obey
the Chair. But I cannot be bullied by their
shouts... (Interruptions)
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(At this stage some hon. Members left the
Chamber.)
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SHRI MANUBHAI PATEL: Shame.

SHRI BHUPESH GUPTA (West Bengal);
I need not say that we are deeply
disappointed...

MR. CHAIRMAN: He had raised a point
of order. I had asked him to resume his seat
at that time. Let him raise it now.

SHRI MANUBHAI PATEL: I wanted to
raise it at that particular point when the leader
of that Party was describing your decision. In
the beginning he was welcoming it. In the
middle he was flouting and criticising the
Chair. He was criticising the decision of the
Chair. Not only that. The decision of the Chair
cannot 'be challenged. They may or may not
accept it. They cannot challenge the decision
of the Chair. But he was challenging your
decision. At that particular point I was raising
this point of order. He raised objections against
your decision. This is my point of order which
I wanted to raise at that particular point of
time. The ruling of the Chair cannot be
discussed after it is given. It cannot be
discussed. Now they hav, walked out. At that
time they were not pre- I pared to hear this
particular point. It should be recorded that they
flouted the decision of the Chair. Not only that,
they should not discuss it.

ot AT gaw (FaT)
qT 0 wEiEA g
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SHRI PIARE LALL KUREEL urf PIARE
LALL TALIB (Uttar Pradesh): We have the
right to bring a motion for the removal of the
Chairman.

MR. CHAIRMAN: Mr. Bhupesh, what is
it that you are going to say?

SHRI BHUPESH GUPTA: I seak Dn
what you have just read out. It s not a
question of doing anything jutside my
constitutional right or the jrocedures of this
House. 1 wish to peak within my
constitutional right
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and the privileges given to me under the Rules
of Procedure of this House. Sir, my friend said
that nobody can challenge the decision. You
have stated a certain position and you have
said that you will not appoint a committee. It
amounts to that and you have given your
reasons. First of all, I would ask you to
reconsider your decision on the following
grounds. I think I am entitled to do so because
no decision is final in that sense. So, I ask for
the reconsideration of your decision. First of
all, Sir, one thing should be clarified.

SHRI ANANT PRASAD SHARMA
(Bihar); Sir, Mr. Piloo Mody is not in his
normal mood. His whole body is shaking.
Just look at him.

SHRI BHUPESH GUPTA: You don't look
at him. Sir, the first point is that it is not a
ruling hecause you have not interpreted the
rules here and what should follow from the
rules. Therefore, it is not a ruling. It is your
decision with regard to a matter which was
placed in your hands. Having placed it in your
hands, we have got something and we are
going to give our reaction and ask for your
reconsideration of the matter.

Sir; in the beginning, I would like to say
that we will not challenge in the sense of
defying the Chair. But w, have got a right
under the rules to make our counter-proposal
and, Sir, I hope that in view of the shortness
of the duration of the Session, you will allow
us to move also, if necessary, an alternative
Motion. We have got a right to do that. Before
that, I would like to quote what you had said
in your statement on the 17th of August. You
have said:

"Two courses, therefore, seem to be open
to the Government, namely, either they
should seek the guidance and advice from a
Committee of Members of the Rajya Sabha
or forthwith appoint two separate
Commissions of Inquiry."
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[Shri Bhupesh Gupta] These are your
words. You did not say or you did not indicate
that the situation demanded a statement by the
Prime Minister in the House. Neither did you
indicate that your mind was working in the
direction of some alternative proposal that
might come from any quarter. You very rightly
confined yourself to the two propositions:
Either the appointment of two Commissions or
taking the advice of a Committee of the House.
If neither course was followed what you would
do we did not know. Neither course has been
followed and you have taken recourse to a
third thing, namely, the Prime Minister's state-
ment that was made in the House. Sir, a new
element has been injected into the discussion
by your statement and the Prime Minister's
intervention. Normally, Sir, as I understand the
Motion, you should have really asked the
Prime Minister whether he was prepared to
appoint immediately two Commissions of
Inquiry, to say "Yes" or "No". If he had said
"No", then, Sir, you should have "straightway
gone ahead with the constitution of the
Committee of this House. That was the
meaning of it. The English words have a
natural meaning and the parliamentary
language has some natural significance and
connotation. But you have not followed that
course in your wisdom. About your wisdom, I
cannot comment. But, about the wisdom of
some others, I would like to say that it does
happen that wisdom sometimes becomes very
elastic. I am not one of those who trade in the
elasticity of wisdom. I go by the conventions
and customs. Then, Sir, what you have said is
this:

"This matter was raised in the House
yesterday. I am of the opinion that in terms
of the Motion, the question of appointment
of a Committee by me would depend on the
indication from the Government as to
which one of the two alternatives
mentioned in the Motion is acceptable to
them."

Therefore, Sir, it is dependent on two
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things; n.itner you take the advice -* ixora the
Committee of the House or appoint two
Commissions of inquiry. (Interruptions). You
are within the ambit 01 the Resolution. From
this it follows that your words indicated that
you were interested in the implementation of
the Resolution when you made that statement.
Dependent on whatr On two things: Either the
appointment of a Committee of the House or
the appointment of two Commissions. That is
the meaning of it. Today, Sir, you have said
something different. In the earlier statement,
you have said: "The appointment of a
Committee at this stage...". Why do you say
"at this stage"?. You have said, "... at this stage
without knowing the mind of the Government
would be infructuous." The three words on
your part are very significant: "at this stage".
Therefore, it means that at some other stage
you were foreseeing the possibility of the
appointment of a Committee. Otherwise, Sir,
you would not have used the words "at this
stage". Whether your mind had worked on two
separate lines, it is not for me to say. You
have said:

"Without knowing the mind of the
Government, appointment of a Committee
at this stage would be infructuous."

I had objected to the word "infructuous".
You wanted to know thi mind of the
Government. Can [ tab it that you are
interested in knowinj whether the Government
is going t appoint two Commissions of Inquiry
If the Government had appointed tw
Commissions of Inquiry, your appoin" ment
of a Committee perhaps wou] have been
infructuous, useless, wast< ful exercise.
Now, that has not bee done. Commissions of
Inquiry hai not been appointed.  The other
alte native comes into force at once. would,
therefore, request the Lead of the House to
let me know wh course the Government
propose adopt in this matter. ~ You conclud
by saying ".. what course Govei ment
adopt". Your statement todi
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~ Sir, seems to be, in our poor wisdom, negated
by another statement. Now, you; said that tbe
whole thing, whether you will appoint a
committee or not, would depend on what the
Government say. Was it your statement on
that day? You could easily have said on that
day: My appointment of a committee will
depend on what they say. Therefore, I think
we are now in the realm you have brought us
to, when we have to make a submission. Sir,
nobody in the House, whatever may his views
with regard to the Government's position,
took the line that our Resolution was anything
but mandatory, in so far as the Chair is
concerned. Even our ex-Secretary General,
Mr. Banerjee, who has worked here and who
is supposed to have some knowledge of
procedures of Parliament, was saying that for
the Government it was recommendatory, but
for the Chairman it was mandatory. But Mr.
Banerjee need not be taken as the final
authority. But the House also took this view.
Now, I have the fear that Government has
won, not morally, not otherwise, but
somehow or other. Will they win? I should
like to know.

Now, Sir, let me go to the submission. It
amounts to a frustration of the decision of the
House. My friend, Shri Kulkarni, has gone
away. He delivered a lecture. I do not quarrel
with any Congress Party man nor with any of
my colleagues in the opposition. He snowed
his indignation. I know it. But should he not
be a little indignant when the view of the
House is flouted?. .. (Interruptions) Should
there not be a sense of revulsion, anger and
indignation when a Resolution passed by the
House is flouted? The Congress Party voted
for it. It is calling it as a mandate for the
Chairman ... (Interruptions) I do not know
what has happened between them, when they
took the stand and now, things have changed
and are liable to change. He can change his
views. But we have not changed our views.
W, have not changed. We are for going
through the constitutional
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amendment, 1 maKe it absolutely clear that
we are for it. And we shall co-operate with it.
But circumstances have been created where
cooperation also would require fulfilment of
certain conditions by the Chair.

SHRI PILOO MODY (Gujarat): It is quid
pro quo.

SHRI BHUPESH GUPTA: You know
very well, Mr. Piloo Mody, that with all your
bravery, if these people, these 70 people, are
not present in the House, the Constitution
(Amendment) Bill is not passed... (.Interrup-
tions) T know, some people in the Janata
Party, on second thought, are not interested in
passing the Constitution (Amendment) Bill...
(Interruptions)

SHRI ANANT PRASAD SHARMA: Mr.
Piloo Mody is one of them.

SHRI PILOO MODY: We may have third
thoughts also... (Interruptions)

SHRI BHUPESH GUPTA: Sir, I have
always taken Mr. Piloo Mody as an
entertainment always. Nobody in India takes
him seriously. He is a lovable person—
entertainment, comic feature in a tragic
drama... (Interruptions) It is a good thing. We
need a touch of comedy in a tragedy. You are
as much necessary for us today in the midst of
a great tragedy as any, shall I say, feature in a
circus or a play or a pantomime is required.
Now all T say is this. Can we have this
confidence in you? I have the highest regard
for you as an individual, Mr. Jatti, the man.
But can I have the same respect after what you
have read out as the occupant of the Chair or
in the Chair? Can I have that thing? Therefore,
Sir, T suggest that if the Constitution
(Amendment) Bill has to be gone through,
better that, Sir, you vacate the Chair. You are
a controversial figure now. You have become
a controversial figure. (Interruptions) I am not
reflecting anything. All I am saying is that you
have become a controversial figure. Certain
circumstances and certain situations have
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(Shri Bhupesh Gupta)

made you a controversial figure which we
would not like you to 'be. The Constitution
(Amendment) Bill requires the cooperation
of all Members of the House for discussion
deliberation and smooth passage.  Perhaps it
would be in your wisdom, in the wisdom of the
Chair, in the interest of Parliament and in the
interest of the passage of the Constitution
(Amendment) Bill that the Chair, in  your
absence, is occupied by some other
person.  (Interruptions) It will be useful.
This is my suggestion. This is the first
suggestion.  Sir, otherwise I am not sure what
will happen to the next course of
discussion.  Although I am all in favour of it,
but I say that the Government should also be
interested.  The Government cannot thrust a
thing on us. You must take everything.
You must get adecision in your favour.
You must impose a particular type of
chairmanship at the time of discussion as if
we have no emotion, we have no
sentiments, we have no dignity, we have no
right and we have no honour to defend and
guard. Well, Sir, the Resolution became the
Resolution of the House and the leader of
the House did not even ask for a Division. I
wish that Division had been asked for that day
by those who are opposing us today. Why
was not Division asked for? ~ Why did they
withdraw? Why did they treat the House
like that?  (Interruptions) Can they behave
in any manner they like and get whatever
they like to suit their purpose? I should like to
know. Mr. Kulkarni has read something
from the press. Many other things have
also appeared. The news about the
consultation of the Law Minister by the
Chairman also appeared in the press.
'Attorney  General being consulted' also
appeared in the press. "What the Government
is doing' also appeared in the press. Before I
sit down, all I would say is that we are In total
disagreement with the decision tnat vou have
given in the House. It Is unheard of in the
annals of parliamentary democracy. I
repeat 'un-
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heard of. Show me one example where the
House adopted a reso-* lution of this kind and
it has been rejected in this manner. If that is so,
many of the things that are passed with you in
the Chair or under the chairmanship of any
Chairman would be open to doubt and
question. We have landed ourselves in this
situation. Heavens alone can save our
parliamentary institution from where it has
landed. Therefore, 1 say that the rules be
waived. Waive the rules and an alternative
resolution should be moved within the day. I
would not like you to abuse this Resolution,
(friterntptions)

MR. CHAIRMAN: What would you like
to say in the end?

SHRI BHUPESH GUPTA: This is the line
I would like you to take. (Interruptions) This
is our view. At the moment, I am not giving
you any resolution. This is my view.

MR. CHAIRMAN: You will have to give
in writing if at all you want to say anything
about the Resolution. You will have to give
in writing.

SHRI BHUPESH GUPTA: This is my
view.

MR. CHAIRMAN: May be.

AN HON. MEMBER: Sir, I strongly
protest.  (Interruptions)

SHRI BHUPESH  GUPTA:  All right,
Sir, continue. We have no faith in you.
I have no faith in you. (Interruptions)

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Sir, Mr. Bhupesh
Gupta, a parliamentarian of such a standing
should behave in this manner, casting an
aspersion on the Chair? I have seen lawyers,
after losing the case, behaving in a more
dignified fashion than a parliamentarian of 25
years' standing.

SHRI ERA SEZHIYAN (Tamil Nadu):
Sir. [ am on a point of order.
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SHRI KALP NATH RAI (Uttar Pradesh): Sir, I

am on a point of order. My point of order...

SHRI ERA SEZHIYAN; Sir, what Mr. Bhupesh
Gupta said is unparliamentary.

SHRI BHUPESH GUPTA: Sir, I am not reading
the Resolution.

MR. CHAIRMAN: There is a point of order.

SHRI KALP NATH RALI: Sir, my point of order
is...

SHRI ERA SEZHIYAN: Sir, Mr. Bhupesh Gupta
said that he has no faith in the Chair. It should be
expunged from the proceedings of the House. It is
very unparliamentary and it should be expunged
from the official records. (Interruptions)

SHRI KALP NATH RALI: Sir, my point of order

is...

SHRI BHUPESH GUPTA: Sir, I am of the view
that the situation can be be'st tackled...
(Interruptions)

SHRI KALP NATH RALI: Sir, why the Leader of
the House has not allowed you to appoint a
Committee? It is showing dishonour to the House.
It is reprehensible.  (Interruptions)

SHRI BISHAMBHER  NATH
PANDE (Nominated): Discrimination.

MR. CHAIRMAN: Pande ji, I allowed the hon.
Member this side when he said that he was on a
point of order. I allowed here also. I am not
making any discrimination.
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r. Jatti should vacate the Chair. I regard this
objectionable. The Chairman occupies this seat by
virtue of the confidence he enjoys in this House
and the other House. I am not speaking merely in
technical lines.
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(Interruptions)
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(Interruptions)

SHRI BHUPESH GUPTA; Sir, are you
allowing him or me to speak?

SHRi LAL K. ADVANI: Mr. Chairman.
Sir,... (Interruptions).

SHRI KAMLAPATI TRIPATHI: Sir, on a
point of order...

SHRI PILOO MODY: Today you will not
speak, [ am sorry.

SHRI LAL K. ADVANL Sir, I am
speaking with your permission. I will
conclude within a couple of minutes, just two
minutes.

SHRI ANANT PRASAD SHARMA: Sir,
you have allowed a point of order to be raised
on that side... (Interruptions).

MR. CHAIRMAN: But ask your friends to
keep quiet because when others speak...

SHRI ANANT PRASAD SHARMA: But
you do not listen to our side.

SHRI KAMLAPATI TRIPATHI: Sir, on a
point of order...

SHRI PILOO MODY: Sir, I am not
allowing him to speak because no Member
from his party allows my leader to speak.
Why should I allow him to speak?
(Interruptions).

MR. CHAIRMAN: How am I to hear even
if the Leader of the Opposition
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wants to raise a point of order, when they
create so much of noise?

SHRI DEORAO PATIL (Maharashtra):
Sir, Shri Piloo Mody creates all the noise.

MR. CHAIRMAN: When a point of order
is raised, it must be heard. If it is raised here,
on this side, Shri Kalp Nath Rai will keep
quiet. But if somebody raise; a point of order
somewhere else, he does not keep quiet.

SHRI PILOO MODY: Sir, on a point of
order...

SHRI ANANT PRASAD SHARMA: No,
no... (Interruptions).

DR. BHAI MAHAVIR (Madhya Pradesh):
Sir, it cannot be a one-way traffic. If they will
not allow our leader to speak, we will not
allow their leader to speak. (Interruptions).
The Leader of the Opposition has not
descended from the heaven. 1J has to be a
two-way traffic.

SHRI PILOO MODY: I wanted to say the
same thing.

DR. BHAI MAHAVIR: Your leader does
not even sit down when the Chairman is
sP®king. What is this? ... (Interruptions).

SHRI KALP NATH RAI: Ask him to stop.
SHRI SHIV CHANDRA JHA

(Bthar): Tge A1 ATAR 5T FF 30
Tl et ware a7 9137 19
Fr AR O (Interruptions)
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(Interruptions) |

(Interruptions)

SHRI KAMLAPATI TRIPATHI: I am on
a point of order.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
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. LIAMENTARY AFFAIRS (DR. RAMKRIPAL
SINHA): Sir, let Mr. Advani finish in a few
minutes, as he said and then the Leader of the
Opposition may raise his point of order.

MR. CHAIRMAN; I would like to knew
from Mr. Advani whether he raised a point of
order or he was only trying to speak
something...

SHRI IBRAHIM
(Gujarat)

KALANIYA

R F AT & & o

T4 gegin Ml dISE M HIS< A
MR. CHAIRMAN: Mr. Advani, was it
your point of order?

SHRI LAL K. ADVANI: I wanted to raise
a point of order but I did not raise it as such.

MR. CHAIRMAN: Now, the Leader of the
Opposition wants to raise a point of order.

SHRI LAL K. ADVANI: I will finish in
one minute.

SHRI ANANT PRASAD SHARMA: You
ask him to sit down... (Interruptions) .

SHRI PILOO MODY: On a point of order,
Sir... (Interruptions).

SHRI KAMLAPATI
(Interruptions)

TRIPATHI:

SHRI LAL K. ADVANI: I would request
my calleague to please allow me to speak. I
would request my colleague to sit down.

SHRI KAMLAPATI TRIPATHI: 1 am
standing on a point of order, Sir. You are not
permitting me.

MR. CHAIRMAN: Are you not allowing?
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SHRI KAMLAPATI TRIPATHI: But you
are allowing him taking your Bible from him.
.. (Interruptions).

MR. CHAIRMAN: Mr. Maurya, you do
not want the Leader of the Opposition to
speak?

SHRI KAMLAPATI TRIPATHI:

SHRTI .

MR. CHAIRMAN: I wanted to know only
from the Leader of the House whether he
raised a point of order. He said that he did not
raise a point of order as such. But lie wanted
to speak. Now, Mr. Tripathl, you raise a point
of order. You can speak. But the same
principle should be made applicable to others
also when they raise a point of order.

AN HON. MEMBER: It should be a point
of order; not a speech.

ot waemafa e« wregEe
HIT SAEGT FTHA & WYL qga A0y
AT WU B, | WIAATG QAW T AT 5
7aH H A 7@ 9 | 774 7 9 @9 §Q
g | AR APAFTT 91 F1HA T ) TR
a9 @eq |1 qgr g1 qrg 47 f woA
qr=A9 FT &1 wRw ¥ faur fw &g
CICECE IR G L O O O
TAAT 3T OF qHE] @™ @ @ )
# quAT F1gaT 7 1% ag w17 &1 sawqn
# ofar ma fear & fx oo safea
g1 g1 4T INRI Q7 Agl w4 faAn
HIT ZAC 1 ATA4 %1 gororg 2 27
ug faeg™ moa @ | 9 gFa 9 ¥
FeAl faege 199 & | ag syawar F1
w9 A4 ISMATE (Interruptions)

q% TG aTa § (% A TRl AW
# gwi 97 w9 fewr o

DR. BHAI MAHAVIR: Sir, I am on a
point of order.
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MR. CHAIRMAN: Will you not t.l'low
your Leader t, speak?

SHRI LAL K. ADVANI: Sir, so far a? the
point of order is concerned, Shri Bhupesh
Gupta, as a senior parliamentarian, has
generally yielded whenever anyone wanted to
make a submission even in between. What [
was pointing out was that even when we
differ from a ruling given by the Chair or a
decision given by the Chair, it is totally
improper for any Member of tlie House to
cast reflections on the Chair, I would say that
it is even more obnoxious to follow it up with
all kinds of threats that unless you do this.. .
(Interruptions). As I said, this morning's news
disturbed me and it disturbed almost all
Members of this rartj and many Members of
the other Party and I was expecting...

SHRI KAMLAPATI TRIPATHI: You are
responsible for it.

SHRI1 LAL K. ADVANI: I would only say
that expressions of dis- I agreement with the
decision given by the Chair should be
absolutely insulated from any kind of aspersion
on the Cn&ir. This is my appeal to all the hon.
Members. (Interruptions).

SHRI BHUPESH GUPTA: Sir, I
understand. I yielding to Mr. Advani. When
Mr. Advani was speaking, I did not interrupt
him because I do follow the rule; of
procedure. He is a senior Member and he is
the Leader of the House. Obviously, it is my
duty to sit down. Sir, members of our group
were sitting quiet after the ruling was given.
We are not for disturbances as such. But we
are interested in placing our point of view.
Now, Sir, we have our own style of
functioning. I do not know why I have been
accused of casting reflections. I have
expressed disagreement with the deci-.sidn
that you have given. Sir, I never said that you
should vacate. I said that you had become, in
this context, a controversial figure.
Controversial figure is an objective fact. What
will happen when some thing becomes con-
troversial? This decision is certainly
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controversial. Therefore, it is not a i ejection.
Are we living under a fascist Grand Council?
We are a  democratic  Parliament.
Controversies will be there. Differences will
be there. Differences even with the Chair will
be there. Sir, Mr. Advani says I am casting
reflections on the Chair. I would use hig own
logic. Undoubtedly, the Chair's honour and
dignity has to be preserved. I am in agreement
with him. But he will also agrte with me if I
say that the Resolution passed by this House
on a subject of this kind has also to be respect-
ed and honoured. Sir, it is a two-way traffic.
Interactions are there. If you feel, Sir, that
your honour has nrtt been respected, you will
react in a particular manner. Similarly, if the
House thinks that it; honour has not begn
respected, it will also react in e particular
manner. The question is, what is the solution
in such a situation. This is all that I am trying
to say. Sir, I never said that you should vacate.
Of course, we are interested in the smooth,
calm and quiet passage of the Constitution
(Forty-fifth Amendment) Bill. T am dead
honest about it. Our group is dead honest
about it. We thought, perhaps we can insulate
controversy from the passage of the Bill. This
is all I said. Very often you are not also in the
Chair. Perhaps we thought, it would be
comforting for you, comforting for us for the
sake of the smooth passage of the Constitution
Amendment Bill, let the Chair be alone for the
time being, this is all I said. I do not think that
this is a reflection. I thought that for the
comfort of the Chair I am saying it, in the
interest of the Bill I am saying it, in the
interest of the House I am saying it. Therefore,
no reflection is involved. All I say a situation
has arisen and the question is how to solve it.
Yes, Mr. Advani, Leader (f the House, is
there. He is controversial. You think that you
are right and we think that we are right. You
agree v ith the Chairman's decision, we dis-
agree with it. That is the main controversy.
In such a situation, Sir, |
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think the best course would be for us here to
express our view in a proper way. Sir, I do
feel, would it not be possible... (Interruptions)
No, give us the possibility. Give us an
opportunity. Give us a chance at least here to
express our regret...

MR. CHAIRMAN: Are you suggesting
another motion?

SHRI BHUPESH GUPTA:.. .and to
proceed to elect a Committee right here in this
House, consisting of 11 or 12 Members to be
nominated straightaway other names to be
incorporated or co-opted in consultation with
the Leader of the House and then, Sir, we can
entrust the Committee to look into these
charges and allegations that arc there and
report to the House thereon by the end of the
next session. II is very simple. If you allow
this Committee to be formed, if you allow tnis
course, much is gone. Much is gone then and
you will also not come into the picture.

SHRI ANANT PRASAD SHARMA: You
cannot allow Mr. Piloo Mody to ba standing
when you have allowed another hon. Member
to speak.

MR. CHAIRMAN: Mr. Piloo Mody, pl?ase
take your seat.

SHRI BHUPESH GUPTA: May you, Sir,
kindly reconsider your decision and change it
and appoint a Committee which we insist
upon? Should you fail to persuade yourself to
accept the line that we have suggested through
the reconsideration, may we have your
permission, the needed consent, to move a
resolution taking upon ourselves the
responsibility of electing a Committee
straightaway in the House in the same way as
Select "Committees are appointed? Then, Sir,
we can entrust this Committee with the task of
going into thi; matter and reporting to the
House by the end of the next Session.

SHRI PILOO MODY: No, on.
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SHRI BHUPESH GUPTA: My friends may
not agree. They may not join But those who
are ready to join, can join the Committee. We
shall keep the places open for them, to be
filled in consultation with the Leader of the
House and the leaders of all the other parties.
That is the best way of defusing the
situation—I am using an international term
'the 1 way of defusing the situation'. That is
the best way to allow the Constitution
(Amendment) Bill to be passed. This is all I
want ty say. Sii, 1 hope, we shall table the
proper notions and all that again, Sir, you will
kindly consider. Before 1 sit down, with all
the humility at my command, in the name of
this House, despite the fact that Shri Pilao
Mody a « present in the House.

May 1, Sir, honestly appeal to you that you
reconsider your decision and proceed to apoint
a Committee of the House of 15 members as
mandated by the Resolution of August 10? I
request you to do that. Sir, self-correction will
not harm you to serve the situation I am very
sorry that we have entered into a controversy
with you, but' life leave, us with no other
alternative but to face the challenge of the
situation, meet the controversy and struggle
for the the answer to be given, the answer that
the situation needs. We shall act according to
the constitutional rights and the Rules 1'..
NooON of Procedure of the House. And the
Rules of Procedure have certain provisions
which empower us to make certain series of
moves in this matter. I hope, Sir, you wilj at
least kindly consider this move and give u; the
assent so that we can bring this move into
operation.

MR. CHAIRMAN: According to Shri
Bhupesh Gupta, it iy now 12 O'clock and we
will have to take up...

SEVERAL HON. MEMBERS: No, no.

MR. CHAIRMAN: If you don't want
again.... (Interruptions) Yes, Mr. Mody, what
have you to say? (Interruptions) .
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SHRI PILOO MODY: Sir,...

SHRI ANANT PRASAD SHARMA: He
is= not the leader of his party.

SHRI BHAURAO DEVAJl KHO-
BRAGADE (Mabharashtra): What is it? I it a
point of order? (Interruptions) .

MR. CHAIRMAN: No, no, you have
agreed that whenever there is a point of order,
I should allow. You can also raise. I have no
objection. Yes, Mr. Mody.

SHRI PILOO MODY: Mr. Chairman, Sir, I
was listening very carefully to what Mr.
Bhupesh Gupta had to say on this ruling and I
tried my very best to see if after so many days
he could shed a little more light than what he
has been shedding all these days.

SEVERAL HON. MEMBERS: What is the
point of order?

MR. CHAIRMAN: Let me hear; then I will
say. (Interruptions) No, no, my point is that
standards should be the same.

SHRI PILOO MODY: What I find is,
instead the light is slightly flicek-ering.

oY grovy aifem : qaT 9 0w

Fa1 § T 79 F o7 faar a@ L
(Interruptions).

SHRI PILOO MODY: Sir, he talked
about... (Interruptions).

MR. CHAIRMAN: So many people are
standing.

SHRI KALP NATH RALI: There is no point
of order. Please don't call him. He is not
making, any point of order.

MR. CHAIRMAN: When you raise a point
of order, everything is correct. I have allowed
him. I will give you a chance also.

SHRI KALP NATH RAI: Sir, the Law
Minister and Shri Advani are both instigating
the Members to rise and make points of order.
These two
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Ministers have no right to instigate the
Members of Parliament to stand up and raise
points of order.

MR. CHAIRMAN: Now, is it a point of
order? Is there anything in it? Now, one
second. Mr. Kalp Nath Rai has spoken. Did he
raise any point of order? But he does not want
others to speak. (Interruptions) I am men-
tioning your name because you rise every
minute, every time. Therefore, I will have to
request you that the consideration which other
Members give to you, you must also give the
same consideration to the other Members also.
I am requesting you...

SHRI N. K. P. SALVE (Maharashtra) :
Will you please listen t, me?

MR. CHAIRMAN: No, I have allowed
him.

SHRI N. K. P. SALVE: Will you please
listen to us? We have no objection to his
speaking. But something has to be clarified.
You allow me to speak. I have nothing against
his speaking. Please understand what I have to
say.

MR CHAIRMAN: Mr. Salve, you are a
seasoned speaker. Whenever a point of order
is raised and when the Chairman has asked
him to speak, if all the Members...

SHRI N. K. P. SALVE: I have nothing
against his speaking. But let me speak. Are
you allowing a roving debate on this? If you
are not allowing a roving debate, all that I
want to tell you is this. Parliament is meant
for debating and I am not shutting any one
out. Let the views be heard with a certain
amount of  dignity and  restraint...
(Interruption) Sir, the difficulty arises when a
gentleman acts like an overgrown, ill-
informed, imbecile, adolescent. Let there be
seme serious talking and let it not be a roving
debate. I urge upon you to bring some
discipline into the House. Let the Leader of
the Opposition make hig point. A point of
order is confined to an interpretation of a rule.
It is easy for you to allow it...
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SHRI PILOO MODY: Was it a point of
order or a point of imbecility, or was it a point
of stupidity, or a point of ignorance or a point
of compassion? What was thig interruption
for? ... (Interruption) Now shut up and sit
down.

Mr. Chairman, Sir, if he objects to my
bringing some papers, it is a copy of the
Resolution. Sir, everybody is quoting from
"the Resolution. I needed a copy. And if Mr.
Kalpnath Rai could read, I could show it to
him. I wag talking about what Mr. Bhupesh
Gupta has said. He talked about English. He
told us, in fact, lectured to us that the
Resolution was very clear. Clear about what?
(Interruption) T would like to make it even
clearer to you, Mrs. Margaret. Have you any
objection? Let me read the Resolution, Sir. It
$aYS...

SHRIMATI MARGARET ALVA
(Karnataka): If you are reading it to me you
can do it outside.

SHRI PILOO MODY: We can both go and
do it outside... (Interruption) It says: —

"And, therefore, calls wupon the
Government..."

I am reading it now to make sense in both
ways.

"And, therefore, calls wupon the
Government to straightaway appoint
without delay two separate Commissions
of Inquiry under the..."

What does it mean? It means that the motion
calls upon the Government. The House has
the constitutional right to pass any motion
that it likes. The Government has thp
constitutional duty to perform and the
constitutional duty does not bind the
Government to appoint a Commission of
Inquiry on the recommendations of a motion
of the Rajya Sabha. This is the position. That
rules out a Commission. In the alternate what
does the motion say?
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"And, therefore, calls upon the
Government..."

MR. CHAIRMAN; One second.
SHRI PILOO MODY: Two minutes.

MR. CHAIRMAN: You can have four
minutes, [ have no objection. My point is
when Mr. Bhupesh Gupta was speaking I was
keeping quite. He spoke at length about the
Resolution and his reaction. Now you are not
prepared to hear the other person. Let him
have his say. Two minutes.

SHRI YOGENDRA MAKWANA
(Gujarat): We are prepared for the whole
day... (Interruption).

MR. CHAIRMAN: Mr. Mukherjee, he has
never spoken from the day he has become a
Member. Let him speak.

SHRI PILOO MODY: And alter
natively it calls upon the Govern
ment to seek forthwith the guidance
and advice from the committee com
prising of the Members---------

SHRIMATI SAROJ KHAPARDE:
(Maharashtra): Please speak in Hindi.

SHRI PILOO MODY: It i asking the
Government to seek the advice of the
committee, ,nd the Government says, "No,
thank you; we do not want the advice of the
committee." After all, when you ask
somebody to seek advice, it also implies
concurrence on the other side and, as far as
the Resolution is concerned and as far as
English of the Resolution js concerned, it is a
total wash-out. (Interruptions) This is all that
you have to accept.

But, Sir, I am very emuch hurt; Mr.
Bhupesh Gupta is , very very seasoned
parliamentarian and h, must get used to some
defeats and some great and glorious victories.
And I want him to have the sportsmanship to
accept a defeat when it is rendered to him.
Sir, you are quite right. On this occasion you
stand defeated and because you stand
defeated, we sympathise with you as human
beings but, please
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don't disrupt this House. This is a very lovely
House. You are largely responsible for having
created this House. Having created it. you
have adorned it and now, in the twilight of
your parliamentary career....

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI siKANDAR
BAKHT): Oh, no.

SHRI PILOO MODY:.... why should you
want to disrupt it? And then, i, trying to
disrupt it, do you realise whose aid and
succou, you are taking and "o these people
are? Fascists. Why are you seeking their help
instead of accepting your defeat gracefully?
Thank you, Sir. (Interruptions)

SHRI  YOGENDRA SHARMA
(BIHAR): Point of order. (Interruptions)

AT, YT FATAT AT G 4E
g fx g% 27 %1 w17 feqaz ¥7 @1
& 1 efrar T T wr o e e
cq WA B (TEE g o ? -
ATl 37 9% 417 2

SHRI PILOO MODY:
that?

Whe, did I say

oY qupE oAt 1 34 wEE ¥ fROT
#I Aageql  FE Arar feaoee 2
T H4 & 0T F1 HEgE WIE gAY
femmeme & wp BWTOT @iEEaT Y
q97 2 1

SHRI HARKIRSHAN SINGH SURJEET
(Punjab): Point of order, Sir. Sir.

MR. CHAIRMAN: H, was standing there
already. Yes, Shri Tripathi.

a1 wwAmiE  fed o wreae,
qU F1 A AT GATT AN FATT G0,

and former Home Minister

faar & & =HAT GHGT ¥ ¥ {47
AL IAE |

SHRI HARKISHAN SINGH SURIJEET:
Point of order, Sir.

DR. BHAI MAHAVIR: Is Shri Tripathi on
a point of order or what?

SHRI HARKISHAN SINGH SURIJEET:
Point of order. (Interruptions)

MR. CHAIRMAN: Now there i no
question of....

ALAEUR W2 SAF T A [ |

MR. CHAIRMAN: I Will hear. But, before
that...  (Interruptions) Why are you
unnecessarily directing him to do it? Before
that, ;m I ,,t to speak? I do not understand it.
You ar, a very responsible and experienced
Member.

SHRI ANANT PRASAD SHARMA:
Anybody raising , point of orde, will get
preference. So he has raised a point of order.

MR. CHAIRMAN: That ig correct. But,
before that, I would like to know whether
ther, is any proposal and whether somebody
is there to second and support it
(Interruptions) 1 am trying to know from th,
Leader of the Opposition whether ther, is a
point of order or whether he wants to support
what Shri Bhupesh Gupta has said. If it is like
that, then who supports and who opposes it
because we will have t, give an opportunity?
That is what I am trying to know. (In
terruptions) Please resume your seat. I will
give you the opportunity.

SHRI KAMLAPATI TRIPATHI; sir, am I
allowed to speak?
MR. CHAIRMAN: Yes.
st wwamfa frow
TR 14 T T A1 T A1 AH0T FOF]

AT W oavd w2 F wwat oifew

qATFrLgT,
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aodd @ & fao o=mwr ogav F
qraaT, 3R iq gATT ag fzar g iy =
F1 qEYUE F F A g2 FI FATIA
T T 7 72 39 saer #1 fagir £7
g P Ty ot 0 &7 T g7 A2
T A F qqd faar a1 qg =
TE AYZ QIS GITT TZ TIONT AL AT
fe orr 9% oY %7 79@ | 29 A0 F
faare & aregaz, 98 a2+ 71 37 910
HIATA ZAT A7 I8 7oA M5l @ (6 Al
FEITT T21 2741 1 eqraT7 Faat wun ar
3T 7T F 00, WYL AT AEAT AT AT
qIAT Afeaes AT § 7 g7 I 9T
F WA ZT W 3 & WL g ANHA &
ATTH] T4 M7 § TH A=A & g2d
TN IATET  HIT IF A HEHTA I
TFFT FAAAT B |

WEGAT, WITATT T G147 ST F
R ATHIA T2 AT TS QU GTA4T 2 |
A %% g & g7 qI7 F 59 § AN
39 g7 A T7EAE 9T ATAA T HIATOT
AT TTT T F@ 4 [T AIAATT WIA
Qg AT AT ITF AL A5 FEG L
(Interruptions) . HTHE, "EA L 31
ATHT A7 | § TI1 FEAAT F ATF FEAT
qgran Z T4 39 @79 K1 GAT F1 62
FC 27 F1 aray gaEfae saar o
R IH FT ALY . L.

qt qyar§ qra  fFAFT T |

a1 saamefe frmy @ . . . e
ATAA, AIAAIT T ATET §3 A1
g a9 ¥ A A FAET R TF6
FﬂT?;ﬁ',‘ T9 49T qE 2 (Interruptions)

SHRI SURENDRA MOHAN:
(Uttar Pradesh): This cannot be
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tolerated. Sir, he has
Member.

insulted an hon.

SHRI SHIV CHNADRA JHA: It is
contempt of the House. (Interruptions).

SHRI SURENDRA MOHAN: This is most
objectionable. He must withdraw what he has
said about Mr. Piloo Mody and his physique.
(Interruptions) .

(Interruptions)

/Y gawrd @2| ety wEE,
T A2 W AT H1E FEA o9 fF oww
et 51 g | W afe e,
FeI7 FAT § AT FraY AT F AT Fe
FAT - AT F1E Ao qFar 2 7
wre g F2 (F w1f et gt Fan
AT FIT IA T FZA AT IIIST AT |
I F UL F are H AT FgAmta o
¥ a1, 39 & Afge fF oawe =z arfva
& | fa<rdT 79 F1 F@T 1 gU 7 =R
gAT FAT 3T F A wrar @ 7
afe =19 w0z ST TG A1 THE W Ao
EAIT AT A2 & A7 ST /9 ATOAT F1oA
AT, HITHT AT W A7 ATTRT A7
grfadr ®, srewr Aifa F arr 7 A
ZALI-ZAET AT (Interruptions)  TETH
ERi1c S

1 swmfa st o grear,
HqIFGET . . . TAaT 9rE #1 HIFIL
foa @t 7 (Interruptions).g'-:-r ..

oY dlo wEmETCAW T (A
9% ) . "Ew F AT g & fau
qgd A1 aET a3 5‘2% (Interruptions)
sieeana 77 fagiw gwen faar,
gwwaEy & A fanfar €, 99 %1 9@
FEAAT R | O aF ITH AGY T2
qT T IH ZIIF H WIST ALNZAT

SHRI SURENDRA MOHAN: I am on a
point of order. I want you to find out whether

the Leader of the Opposition has referred to
Mr. piloo
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fShri Surendra Mohan] I S Sy SP SP
Mody's physique or ,ot, and, if he has. I forT Had 9 |

would request you t, find out whether it i

Parliamentary or not and whether it ,dds To

th, dignity of the House. I would also request

Tt gEE AER W F 9rE R

you to give a ruling on deletion of this 1 Fgrt o HEH T E 1
word.... 29 FT mﬂ"q % |

SHRI N. P. CHENGALRAYA NAIDU . o _ . .
(ANDHRA PRADESH): The Opposition Al TMI@ T FET 2 FATHRE
Leader who has come from Varanasi should a7 g dfew St #1  wrenfa 7 AT

speak well, ot go to the gutter level.

foear a1 g a= & @ w51 7
q AN AETE AT (SWLHRY) ¢ (Interruptions)
R dfsq St FY weE SEe ae

MO A AT R st T qra T ] S e

AT qA AT ) T
| it gwancis BBmE ;. grass,
ot sETE B ;0 wwEE, o .
% i | (Interruptions)
@ar. .. , .
| 1 %0 ATH TG < WHT ST F gAY
SHRI SURENDRA MOHAN:  V/hat about . .
Kiy point or order? { R :—‘qii'm:ﬁq AL
MR. CHAIRMAN; I will look intyit. ot sl GoE : ArEaEr,

o FwEl ATt e W agy ot gfe Wwy wiwyr (TSREE)
T TH | A FT A T A 7107 FEUAT S W7 A GTEAT §F A S
T TEN AT AT | | FW ) g g%9 T ARG T F7d & agal

. aw ®T F HIT WEA T 994 2

qt wAAE R gEEny T _ N N C .

i = = i fao S g 5t gt w6AT § 57 @
FOT, AT ST W 99 W O@On

i (Interruptions)
|

o | 2 ag s € |
(Interruptions)

st :ftrawfa framt : omew zw WY TEE wrg fEEd (sEToaEm) ¢
ﬁiﬁﬂ*q‘fﬁﬁ%wfmm*ﬂ | mTEATOIT ST, S AWHATE T H.91 F1)
T AT W QE TR AT I A g 2w 2 faw )
;AT AT AT TE 2 |

' 5 gEenstas fBTE o wTEs,

ot HAwid 9N W F 4T A # ag ww Aeen g fF ..
TEATH FACAT AT | ST B FHAT AT | SHRI BHISHMA NARAIN SINGH
g AR FATI @1 47 | 97T 7 'ﬁg (BIHAR): Mr. Adva'ni, the Leader of the
= E‘T AT 9T | HTT a“k—_[ ;TET qﬁ a’ \ House, should tell them.
IS Y I71eT T § & S 1 A | o SHRI DEVENDRA NATH DWIVEDI:

(Interruptions) Ask them to behave.

SHRI ANANT PRASAD SHARMA; He is
leader of one of th, groups. How-can hfi do
PC?
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SHRI SURENDRA MOHAN; want to
ask you:  How did you be-fc- have? You
must remember that theLeade, of the
House has also the right to speak.

=5 FATTT 1\TS AT,
F ag wva A w7 w91 o o=
A A et ot & 1 Amr A
wre it 25 F |9 5w 9T &
WAL T AN FT FEIL . . .

ot wAATE waa : fEw de # aw
FLRETT? .

=17 HIAGEy Rt .
Aagw@rar...

HIET,

o wes o 5y g a|
“fah =0 4@ 1, afs w0 FET T84S
A AT IS AT STTHT TV TEY AT L

QF WA S ¢ W ot Gar #r

FC@E

LTt Ty

SHRI KAMLAPATI TRIPATHI: If they
behave like this, they will not be allowed to

speak in the House, 1 tell you.
(Interruptions)
MR. CHAIRMAN: Now, let him speak.

Why are you creating trouble? (Interruptions)

SHRI PILOO MODY: We recognise only
Mr. Kalp Nath Rai a; the Leader of the
Opposition.

MR. CHAIRMAN: Mr. Mody, kindly be
quiet for a few minutes. (Interruptions)
Sharmaji, let him speak.

SHRI ANANT PRASAD SHARMA: He
is saying Mr. Kalp Nath Rai is the Leader of
the Opposition. I am

against jamilies of p.M. 38
and former Home Minister

saying then Mr. Piloo Mody will be
the Prime Minister of India.
SHRI PILOO MODY: I accept.
i wwenata fame @ wrEay,
T WA ST & a1e § f 1 Fe
FET T9 9T T4 A@W F HTEETAT
T | 7 g A T e g
AR AT 5 & | g% A Sl avear
% oud 2 @ § | A W
a5t & fr @ g AT | AT ET §
43 T | S5 gEHTT F WAL ERA B
FEr g A1 SGH A WAW F1 FEAW
FAT TEE .
(Interruptions)
wregEe, § wiT § fragy wew fF
UIT IHE H1 G AT | FAT
"G &7 w9 & 78 g fr g9 war
oz za% wieg & 9T 7o e
M FOA & GaeAed AT TT HWA-
qifearie < & mar & @1 S8 FE
Afsar | wregEe, 7 a9 97 SAF §1ET
T F1a9 97 | Aremds W Iy g w@ran
fr gaat afg w1 ot 7 Fraw E
(Interruptions)

SHRI PILOO MODY: They are so
used to interrupting ................... (Interrup
tions)

SHRI KAMLAPATI TRIPATHI: Thank
you very much, because you have got up
already.

SHRI PILOO MODY: I hope you wll

show me the same consideration and sit
down.

st qarew w3 (fer) -
s dqfeq St 7 7w avg FT AW AIE AT
& ATC H T T ATIH! TH WA A0 )
IW ALE AT ATA FE o7 T £ 99 TAH
afoar & ) ag wvarw § P oaw § @A
Frer =fae &1 | =tz |

(Interruptions)
fafree zore wea € 1w fafaeee
IBT AT At FTEET 7oL L.

(Interruptions)
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SHRIMATI AMBIKA SONI (Punjab) :
Sir, I have a point of order. I never interrupt
the House. I want to say to the Chair that there
are some Members of this House who would
like the proceedings of the House to be
carried on in a dignified way. The people of
the country are looking to this House. I have a
suggestion. Why don't you put the pro-
ceedings of the House on radio and
television? Let the people of the country know
what thei, representatives are doing here.

or wAFaE P o geET,
# 7z fadza 57 o a1 fF oF T
qIAATT AT HTF AOTHRT FATAT F A
T qZT % JTHA 2F( 9Z OF GAT AT
o afz o 597 w7 & Srefy g7
FT T A ATAT T AT T F AT
T T4 ° sy oawnm § dzwc
g9 I 939 T A 7S q0F § A=qfeAT
FT AT

Iq gATT FT FHWE FE & AT
7 dar gaaan Z fr =@ doraT o
w&3a & faas wreoo g fafa war o
73 33 37 & 39 97 0F U wAT-
FHRIAT H, UF W33 AEA F, UF
wear fegfy & | afefeafy ¥ faame &
aFar | a5 wfeferfy dar i gf 3 ?
17 TATE & 92 §37 99 @1 § AT 7T
FOT-FAT S: T2 51 T 2 37 9=
FT T T | ATTHT FALT v R oy
srTEt ara frarar Srgar § fF gz faw
faq @ =7 o779 w1 afadms aroe
FHT WA TAAT AV, AL FTT FU A
oA HorT FE3q FA w0 | 6 g9 awm
¥ gy dore Hua gufeqa fear
IAF A1 AAT TET HIT FaqT 7207
gor gar | forw wTaE B AET 5 aEA |
9T Z1 TET & I ATHA FT EW AW A
A IZMAT | A HTAAT FSMAT § AT
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it & Jamet § smar o F A
F faars | wraae, qmaen af =T fF
FUTL ARTEI 77 HeAT ST 7 T T
F1 guar aFre fqr

ZMo WIE W@ : AF A1 AT

Rl AT W@ E

ol AT FFamt - 3@ T
#F g a7 fr & ey dfai f
fa g g W1 5= & § fager qmw
FAT a7 & qF aga uga fawr 2

Mo Wi \IET : IEA FAT TE
FET |

ot maawis Ras : 9g gEar
¥ wy G & fF ag goer @st arw
FIOUA WA R EN 2 | IR Ag A
F31 fr g7 & sE(w oAnm T o2
zafan fe wifa Zard & faens e
FIAW FIA &7 WOT HH T HAT ST
& 7 4¥ | AZ AAAT HTAT F AT T
& | WTHAT THTAT 2 AT & F  AATH]
¥ AT OF FAT 7 ST [E HAT T H1
FAZ 0 AFIT AN TT G

gare fad 7z geam qdf a1 W
§ guaar g fr fedt & fao o avaz
78 21 wwar, T aEa F Ao 9 aeee
741 21 a%ar R A1 &= A g H
qiqz & IE aTE TEFAL F FHIT
ag  Afammr sarr & gw esrarf ot
a fat g & Wi wife dard F fawmw
FHEA F1 A gAfAT gETET AT
faar AT AT Ag HIHIT WS OHTE
FTOOT F FH T TET 2 a7 g9 wuAl A1
7, 77 T4, T A F SEAT WL
‘& fdr w7 A4y 9 Bw ¥ wfa S 2,
99 g ITAT FL gFAT Z |
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I AW BT FEA IIM OFT Ay
AL AT gH mfawT fran e dae
Foara T e % faw o ogwm owmE
W Z fF owm wfemeadue A
A1 wefaom & o f6T gary weE A
fadr game amta amed ot & qor far
a1 A T BT F W F A
TTAT &7 | I J39 A 38 = 7w o
HIAATE qA T S F AU & @17 )
qAFT, GEATA FATL ATHA @R |
T AW w4 ag v e
Tamfa 1, 3wt afwmn, 77 geo,
I9% g% W F 9 F0 @ gwe A
i qE¢ FEdr afgd S AT gy,
THEATTAAF BT |

AFIAT, ITE! A ATH H KL AT
wEEA AN E1 awAl g ) g wEA A
AT WOTH 04 A F | AT W qEA K
ufawTel & ww § ) w3 g &
Tt & owhaET & oAt vw oW
a9 # @1 gvA Ifega f@r am@ g
I gAT 97 JATE ®T J q77 9% fa=ne
fear s a%, 59 faufe & ofv=es
T g | W T § faEg aw e
72 T AFA AR T E9E T
¥ famg falt w1 3@ Fom afgw
§ a9 7o ¥ @9 ag fAasa s v
T £ fr orw 3w s feafa §
AR 4 AN =W famr & ) 3y "w
fafr o am @ RE I mawm A
o weE ow fEar w7 oag wwmE
ATHA WAT A% T AEA F AQT WEET T
Iasr a2 = # fF oaz g
g & fao dqgzd 4@ 2 Ok 7
#r aamifa § fau 7z 7= 2 1 =3
FATFT F1 UTTHT FHHTL FIAT 927 )
fFer wTem T FTT 9T, a8 A
TE AAT | W7 IEH AEA g fE

(Interruptions)

[29 AUG. 1978] against families of p.m. 42
and former Home Minister

MR. CHAIRMAN: You are repeating the

same thing.

ot wRamia et o sfem, &
aweran £ i Tq @39 #1 wai 9w waw
T HFT FA Fogelam g@wr 2
% wr e E W F7 9w ¢ e g
a7 FEE UL K awe § fopnerd
@1 &, afFa gt fa=e § 4z wena
gure Aty & o o w9 awwe &
fon w3z v & 1w 3R WA
aifge, #few s sEEr SEe T8
femr 1 we 3w o@Ew w1 oA ogwT
aamfa wgmEn #1 wfeq afdfeafat 7
27 faar vy 2 ) e ar seefaea
fer a7 omar & 7 & |wmean § 5o
ara gevEf e mae 9wl
2| gUETT FT IH 9EATE W1 S IHT
71 91fgu a1 | qg gEAT9 W qE #71
TETR TE1 3 | 39 AEE A1 A S Ee
F4H T AEA w1 owwwe fEe
W g 99EE F A9r dfer 2| |
geged WTEIOIA AEA AT wEr ¥ T
&, SR TEREAT T 2 | WO Hedeq
#fza afefeafa 7 gare gamfa sgma
Frem faard 1 orH e S F1 &i-
FTL A 0 OF a9 § 39 d24 1
water &t aoz faar 2 1 o feafq &
oF wErE AT qum 1§ FweET
I AT & g )

ot FAFVl St F WS FAE 0F
Irew 2 fagr 1+ wTHEE, I §E9 ®1
ag zawr g fr wmE qene A1 var #4%
AT & S IEE g w1 g
F9 FT ZH FUT | FH TH AWA AT
T ST H BIEA A AN E | S e
WTE qIAA AT TAT & IR g€ W
faame %< | T HEW ¥ @ &
7t & ferm gare fw ot w@w ot 2%
S seAy waEr g, Gowmarg fraw e
ww T fammEr § e oo gawy ew
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SHRI BHUPESH GUPTA: Sir, we
are graterful to the Leader of the Op
position (Interruptions)...

SHRI HARKISHAN SINGH SURJEET:
Sir,...

SHRI BHUPESH GUPTA: ...for the kind
support... (Interruptions)

SHRI HARKISHAN SINGH SURJEET:
Sir,...

SHRI BHUPESH GUPTA:...to our
proposal. We have considered the issue and
protest against your deci-

walking out of the House.

(At this stage, Some hon.

Chamber)

SHRI HARKISHAN SINGH
Sir, yesterday, ...

Members left the

SURIJEET:

W1 FEATTE Al 0 "EEET,
AR g FAE WAl ST T
e TgfMg #re ATEL ST
Tred § o Ay wgw @ F
w7 gn 3 9T famre 7 W T
SET TGO TR qTER S OE
feqf & Zwl T FLAT & FIL T §2T
% g #Y AT F A0 Ew F A
FEq T AT @ 8 |

(At this stage, some hon. Members left the
Chamber.)

MR. CHAIRMAN: Yes, Sardar Saheb,
you speak now.

SHRI HARKISHAN SINGH SURIJEET,
Sir, yesterday, ... (Interruptions)

SHRI ARVIND GANESH KULKARNI:
Sir, the train has been delayed by two hours.

SHRI HARKISHAN SINGH SURIJEET:
Sir, yesterday, it was agreed, and the House
was also assured, that there would be no
effort to stall the passage of the Constitution
(Amendment) Bill. Comrade Bhupesh Gupta
told here that after 12 o'clock we would not

take up any other item except the Constitution
(Amendment) Bill.

MR. CHAIRMAN: That is right.

SHRI HARKISHAN SINGH SURJEET: But
now again, Sir, as I already stated the other day,
efforts are there and some people are inte-rested
more in raising these issues anc
raising the-,, continuouslj [
aot interested ii

they are
every day and axe
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the passage of the Constitution (Amendment)
'Bill, because they are a party to the
Constitution (Forty-second Amendment) Bill
which butchered democracy in our country.
(Interruptions). Therefore, I would request
you to ask them to find out a legal remedy.
They ca'n give their opinion and they can
opine on this ind they have opined on this for
more than a month and frow they can find out
any legal remedy. But thi; should not be
allowed. This is the most important item on
the agenda, the passage of the Constitution
(Amendment) Bill and no effort should be
allowed to stall that Sill) because, as I said on
that day also, they can do something here, but
the people of India will not forget them and
they will not forgave them for this. That is
why I say that anv effort...

SHRI DEVENDRA NATH DWIVEDI;
What is the point of order in this?

SHRI HARKISHAN SINGH SURIJEET:
This is the point of order. No effort to stall
this Bill should be allowed. The point of
order is this: Yesterday, you agreed that
during the first one hour you would raise any
question and debate over it, but the rest of the
time should be devoted to this. Sir, we should
adhere to that decision and proceed with the
Bill.

MR. CHAIRMAN: Yes. Thank you.

SHRI HARKISHAN SINGH SUR
JEET: __ so that we can finish them
without delay.

SHRI DINESH GOSWAMI (Assam): Sir,
the leaders of the Congress (I) Party and the
Communist Party have made certain
statements. On behalf of my party also, Sir, I
want to put the record straight and I want to
put make a submission now. Sir, the situation
today is that you have given a ruling over
which our leader has expressed his views and
we have walked out also. The present position
is that there is a Resolution of the House and
the Government is not prepared to accept
that Resolution
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and, obviously, it seemg that a confrontation
has arisen between the Government and the
House and also between the Chair and the
House and i;he House wants to maintain its
own dignity, because the Resolution of the
House has been made impotent by your
ruling... (Interruptions).

SHRI SUNDER SINGH BHANDARI
(Uttar Pradesh): This is factually wrong, Sir.

SHRI DINESH GOSWAMI: This is my
opinion.

SHRI SUNDER SINGH BHANDARI:
This is factually wrong. (Interruptions).

SHRI DINESH GOSWAMI: Sir, if it i
unparliamentary, you can strike it down.

SHRI SUNDER SINGH BHANDARI:
Thi is wroftg.

SHRI DEVENDRA NATH DWIVEDI:
He need not take permission from you before
speaking.

SHRI DINESH GOSWAMI: Sir, this is
our feeling that the Resolution of the House
has been made impotent by your ruling. If it
is unparliamentary, please strike it down. We
do not want the situation to continue. On
behalf of our party, Sir, it has been made
amply clear that we want the Forty-fifth
Amendment Bill tc go through. That is why I
have already tabled before the House, before
the Secretary-General, a motion in which...

MR. CHAIRMAN: You should not say all
those things.

SHRI DINESH GOSWAMI: I am only
giving the gist of it.
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MR. CHAIRMAN; How can you give
a gist of it now?

SHRI DINESH GOSWAMI; Please listen.
I have tabled it already... (Interruptions)
Please listen. I think they will like what I
have said. What I have said in the motion is...
(Interruptions) Let me read out for their
consideration. It will take one minute. The
motion is:

"Having noted with regret, th<; decision
of the Government in respect of the motion
adopted in the Rajya Sabha on the 10th of
August, 1978, this House resolves that the
Government refer forthwith all the
allegations of corruption made on the floor
of the House against family members of the
Prime Minister and the family members of
the former Home Minister, Shri Charan
Singh, during the debate on the motion on
August 10, 1978, and whatever additional
allegations of corruption against the same
persons that may be submitted in writing to
the Prime Minister within 15 days from this
day, to the Chief Justice of the Supreme
Court for scrutiny and examination and for
hi; findings as to which allegation or
allegations referred to above call for the
appointment of the Commissions under the
Commission of Inquiry Act, 1952, and if
the findings are positive, the Government
shall take immediate steps to appoint two
Commissions of Inquiry under the said Act,
one against the family members of the
Prime Minister and the other against the
family members of the former Home
Minister.

"It is further resolved that Government
report the findings of the hon. Chief Justice
to the House immediately after the receipt
of the same."

against families of .M. 48
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Sir, T will only submit that in view of the
position in which the House has arrived you
will consider this motion carefully and give
me consent to raise this motion by waiving
the Rules, though I have stated that the
question of the waiver of the Rules does not
arise.

SHRI BIPINPAL  DAS (Assam): Sir, I
want your decisfori~on this.

MR. CHAIRMAN: There i; nothing in
writing to me.

SHRI DINESH GOSWAMI: It has. been
given... (Interruptions)

MR. CHAIRMAN: It is not possible.

SHRI BIPINPAL DAS: I want to know
when you will give a decision.

MR. CHAIRMAN: Without examining,
without seeing, how can I give a decision like
this?... (Interruptions) I have not read it. I
have not examined it... (Interruptions)

PROF. D. P. CHATTOPADHYAYA
(West Bengal): Patently unfair.

AN HON. MEMBER: We will wait till 5
o'clock, we will wait till 6 o'clock
(Interruptions) Are you not going to admit
the motion?

MR. CHAIRMAN: Let me examine it.
Before examining, how can I g;ve my ruling
and all that?

SHRI BIPINPAL DAS: We want to know
when you are going to give your decision. I
want to know the time when...
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MR. CHAIRMAN: Let me see.

SHRI MOHAMMAD YUNUS SALEEM
(Andhra Pradesh): It does not require any
consideration. It is such a simple matter that
you can dispose it of now... (Interruptions)

MR. CHAIRMAN: Mr. Kalp Nath Rai,
don't make allegations... (Interruptions)
What did you say?

SHRI KALP NATH RALI: T have said that
you want to consult tne Government.

MR. CHAIRMAN: Is Tt~correct? I am not
consulting anybody. I have got my own
judgment. I wi!! have to examine it. Am I not
to examine it and see what are the
implications and all that? I don't understand
all this. If you ask me to give my decision
immediately, within one or two minutes, how
can '2. . (Interruptions)

SHRI BIPINPAL DAS: You can give us
the time.

SHRI S. W. DHABE (Mabharashtra); Sir, it
is the most reasonable thing. If you want to

examine it carefully, you can give us the
time.

MR. CHAIRMAN: 1 have not said
anything for or against. I am only saying that
let me examine it and understand what it is.
You are not prepared to give me that time
also.

SHRI BIPINPAL DAS: We understand
that you need time to examine it But you
must give some indication

Question and Answer to 50

of time that today at such and such ti-ne,
before 'he House adjourns, you will give your
ruling. Sir, how much time do you need to
examine it?

MR. CHAIRMAN: Whatever time is
necessary, [ will take.

SHORT NOTICE QUESTION AND
ANSWER

Flights of Aircraft Owned By the State
Governments and Private Parties to
Kathmandu.

6. SHRI PRAKASH MEHROTRA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:.

(a) whether it is a fact that a number of
aircraft owned by the State Governments and
private parties were given clearance by the
Department of Civil Aviation for flights to
Kathmandu between March and July, 1978;.
and

(b) if so, what was the number of such
aircraft, what are the names of the persons
who travelled in them and what was the
purpose of their visit in each case?

THE MINISTER 0. TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) Yes, Sir.
Four (4) flights were cleared.

(b) I lay a statement on the Table of the
Sabha giving the requisite information.



